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(b) the ostimates of production and profit/
loss during the cuirent year; and

(c) the steps taken by
overcome the losse?

Government  to

THE MINISTEIL OF SIALE IN THELR
MINISTRY OF PI'TROLEUM AND CHE-
MICALS AND (MINES AND METAILS
(SHRI D. R. CHAVAN): (a) The accounts
for the last vear (i e, 1969-70) are yet to be
aundated by the Company's Auditoms  The
loss suffciecd by the Company during
1968-69 w.~ Rs 9 1.54 lakhs.

(by The budzare U value of  production
and low tor (he coment vear are Rs, 22.37
crores aud Rs. 1.8 crores respectively.

(¢) The tollown
up by the
Josses ;

steps e being  taken
comony to overcome the

(i) The Comp: ny’s efforts are now con-
centtatedd  on ctlaining rated  capadities
and achieving the norms ol production
and consumption indicated by the colla-
borators within :he time stipulated there-
for. Those cfforts are intended to stabilise
the produciion of antibotes and svnthetic
divgs and brine down the costs to the
Tevot of stander estimates.,

Iy With a v »w 1o obtain lower costs
by attaining th cconomues ol scale, the
capacities are I ing enhanced for Phena-
cetin,  Sulphaniimide,  Analgin,  Amido-
pyrine, Vitamin Bl, Vitamun B2, Folic
Adid and  Pherobarbitone by marginal
addituon. ol eq pments.

(iin Lroducno o of new drugs Tihe Puta-
cetamol and PSS has been programmed
for production within the available [laci-
lities of Svnthc ic Drugs Plant

(iv) In the Surgical Instiuments Plant,
efforts arc being made on continuous basis
" to incrcase the order level both for the
existing  product-mix  and newlv  deve-
loped instrumerts at the Plant and also
for job orders with a view to utilise fully
the «apacity.

ASSIsT AN N D varNG FrRAUDS TN 110
Crxiryr DR or Inpry
1924 SHRT A D MANT- Wil the

Minister of FINAYNCE be pleased to state:

(a) whethe lettes . were received from Shri
K. A. Taxman Pribhu of Calcutta by the
authoritics of the Central Bank of India and
the Reserve Bank of India offering assistance
in unearthing frauds in the Central Bank
of Tndia piior to its nationalisation* and

(b) if so. what action was taken by Gov-
crnment on those letters?

THE MINISTER OF REVENUE AND
FXPENDITURF (SHRI VIDYA CHARAN
SHUKLA): (a) and (b) A letter dated the

L S

[26 AUG. 1970)

to Questions 58.

22nd August, 1969 from Shri K. A. Laxman
Prabhu. 1/2B, Prince Gulam Mohammad
Road, Calcutta-26 is understood to have
been tecerved o the Central Office of the
Resernve Bank of Indi, Bombay. A copy ot
this tetter had oiter alie also been endorsed
by Shyr Lavman Pabhu to the branch of
the Central Bank ol India, Calcutta.

Shri Prabhu 1 undeistood to have men-
toncd m the letter that “‘now that the
banks have bheen nationalised... it would be
in the interest of the banks themselves
that frauds and cheatings by misrepresenta-
tions by the concerned few clients of the
banks arc unearthed and Dbrought to the
notice of the top authoriues of the banks
concerned with a view to helping the banks
i brg monctary Joss-r gy e had also
daimed 1o have uncutbod one such case of
¢ hank and hac at e madteual time he
Lad a cave of the Geotcd Bank of India,
Calcutta m hand, mvolving a couple of lakhs
of rupees. Shri Prabhu  wished to  know
how much bhanks would pav in successial
caves and suggested that he should be paid
a retamer on a menthly remuneration of
R~ |000 plhis 2 405 cent of the amount in-
volved or 5 per cent of the amount with an
advance of Rs. 504 in cach case il the banks
would not wish o (ngage him on a re-
et basis. He also stated that he was on-
dorsimg a copy to the Calcutta office of the
Cential Bank tequesting  them to  infovm
him if they would entertein his offer.

2. A deasion on such an offer has to he
made by the managements of the induidual
batnds  I'he Resenne Bank therclore, re
plicd o Shit Prabhu that it had no infor-
mation called for by him, The Ceniral
Bank of India, Calcutta for whom the offer
was apparently intended had. in its Tetter
dated 26th Aungust. 1969 denicd having en-
trusted anv investigation to him. At the
same  time, the bank  requested  Shii
Prabhu, to let it have information in his
possession about anv particular case. No
communication was received by Government
from Shri Laxman Prabhu and the question
of anv action thereon by it would not,
therefore, arise.

rorR  SUTPLYING
FAsrrryY  Ixpia

PROTIeTION  TO (OILHRIES
(oL 10 NORUIIRN AND

ROY: Will the
AND CHE-
MFETAIS De

SHRI KALYAN
Ministert of PETROLEUM
MICALS AND MINFES AND
plcased to state.

1325,

(1) whether any policies have heen zldnpt-
ed by the Coal Advisory Council to give
protection to the collicries in.\'arious fields.
like West Bengal and outlying ficlds for
continuitx  in  he waintenance  of - their
buvets;
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(b) whether collicries  of West  Bengal
were reserved lor supplying coal to North-
ern and Fastern India according to the de-
cisions of the Coal Advisory Council;

(c) whether this decision has of late heen
violated by the Railways; and

(dy if so, what is Government's rcaction
to this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITI RAJ SINGH CHAUDHARY):

(a) No, Sir,
(b) to (d) Do not arise.

TFOREIGN COLLABORATION FOR CAMBAY
DRILLING

1326. SHRI CHITTA BASU: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether any final decision has been
taken in respect of collaboration with any
foreign company for Cambay drilling; and

(b) if so, the and conditions of
the collaboration?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b) Nego-
tiations are still being conducted with
certain foreign Groups for obtaining tech-
nical and financial assistance for the pur-
chase of a suitable mobile drilling platform
and for technical assistance initially to
ONGC in operating this unit.

As for drilling in shallow waters, ONGC
commenced drilling operations in the first
well in March, 1970. The operations were
suspended during the monsoons and would
be resumed soon after the end of the
MOoNSsoons.

terms

OrrF-SHORE DRILLING OPERATIONS AT ALIABET

1327. SHRI A. D. MANI: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) what is the amount spent during the
year 1969-70 on off-shore drilling operations
at Aliabet;

(b) the area in which the drilling opera-
tions are being carried on; and

() what are the expectations of striking
oil in this area?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
{SHRI D. R. CHAVAN): (a) Rs. 100.73

lakhs (Approximately),

[RAJYA SABHA|

to Questions 60

(b) The drilling operations are being
conducted in the off-shorec aica ot the Gulf
of Cambay, at a place located about 7 kms.
West of Aliabet Island.

(¢) Nothing definite about striking oil can
be said at this stage of drilling operations.

SUB-STANDARD AND SPURIOUs DRuUGs

1328. SHRI KALYAN ROY: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) whether Government are aware of
the widespread prevalence of sub-standard
and spurious drugs throughout the country;

(b) if so, whether this is due mainly to
the failure of the majority of States to
rigidly enforce the Drugs and Cosmetics
Act; and

(c) if so, what steps the Central Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND TFAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) From the information
collected from the State Drugs Control Or-
ganisations and the information available
with the Central Drugs Control Organisa-
tion there does not appear to be any wide-
spread prevalance of sub-standard and
spurious drugs throughout the country.

(b) and (¢) The enforcement of the
Drugs and Cosmetics Act in many States is
not stringent. This is because facilities for
rigid enforcement in many States are lack-
ing. A statement indicating the steps taken
by the Central Government to combat
manufacture and sale of sub-standard and
spurious drugs is attached.

STATEMENT

Sieps taken or proposed to be taken by the
Central Government to combat the manu-
facture and sale of sub-standard and
spurious drugs

The following steps have been taken to
combat manufacture and sale of sub-
standard and spurious drugs:—

(1) To eliminate unlicensed manufacturers
of drugs, who usually indulge in manufac-
ture and sale of spurious drugs, an ‘All-
India List of Licensed Drug Manufacturers’
has becn printed and made freely available
to all concerned at nominal price. This
list is revised from time to time and copies
of the revised list are circulated to State
Drugs Control Organisations and to Asso-
ciations of dealers in drugs.



